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Central Administrative Tribunal 
Jammu Bench, Jammu 

 
T.A. No. 3221/2021 

(S.W.P. No. 918/2018) 

Wednesday, this the 28th day of April, 2021
 

(Through Video Conferencing)
 

Hon’ble Mr. Rakesh Sagar Jain, Member (J)
Hon’ble Mr. Dinesh Sharma, Member (A)
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VERSUS 

ammu & Kashmir and others                              

Gupta, Ld. AAG) 

ORDER (ORAL) 
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to return the SWP to the Hon’ble High Court of Jammu & Kashmir
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